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ORAL ORDER

(Pronounced by Hon'ble Mr. R. Ramanujam, Member(A))

When the matter is taken up for hearing, learned counsel for the

applicant represented through proxy counsel who is unable to argue,

seeks adjournment. Learned counsel for respondents who had objected

to the adjournment even on the last occasion stating that the counsel

was not interested in the case and, therefore, repeated adjournments

were being sought, vehemently opposes further adjournment.

2. On perusal, it is seen that learned counsel for the applicant has

failed to avail of the opportunity to argue the matter as seen from the

proceedings dt.  27.02.2018, 02.04.2018 and 03.07.2018. No further

adjournment can be granted in the face of the objection raised by the

respondents' side. As it is clear that the applicant is not interested in

prosecuting the case, the OA is dismissed in default.

   (R. Ramanujam)
     Member(A)

         24.08.2018
SKSI


